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“  After the commencement of this Act, no 
European shall be liable to be sentenced or 
ordered by any Court within the territories in 
the possession and under the Government of 
the East India Company, to be transported.”

M r. E L IO T T  moved that the words “  or 
American” be inserted after the word “  Eu
ropean.”

The question was put and agreed to, and 
the Section, as amended, was passed.

Section II  was passed, after a similar 
amendment.

Section III  was passed, after a slight ver
bal amendment.

Section IV  was passed as it stood.
Section V  was passed, after an amend

ment similar to that made in Section I.
Sections V I  and V II  were passed as 

they stood.
Section V III  was passed, after an amend

ment similar to that in Section I.
Sections I X  to X V  were passed as they 

stood.
Section X V  the Interpretation Clause, 

enacted that—
“  The word European, as used in this Act, 

shall bo understood to include any person 
usually designated a European British subject, 
or any European or American.”

M r. E L IO T T  moved that the words “  or 
any European or American” be left out. 

Question put, and agreed to.
Section X V I  said :—

. M This A ct shall commence from and after 
two months from the publication thereof in the 
Calcutta Gazette."

Mk. P E A C O C K  moved as an amend
ment that the words “  two months from the 
publication thereof in the Calcutta Ga
zette" be left out, and the words “  1st of 
November 1855” be substituted for them. 

Question put and agreed to.
The Preamble and the Title were several

ly passed, after an amendment similar to that 
made in Section I.

'I lie Council having resumed its sitting—

M O R T G A G E -D E B T S.

T iie P R E SID E N T  moved that the 
Council resolve itself into a Committee upon 
the Bill “  i0 amend the English Law in force 
within the territories in the possession and 
under the Government of the East India 
Company, relating to the administration ol 
,e estates of deceased persons charged with 

ttuy money by way of mortgage, and des
cending or devised and that the Committee 

instructed to consider the Bill in ^ie 
amended form in which it was recom m ended 

y the Select Committee to be passed.

Motion carried, and Committee formed
accordingly. ,

The Bill was passed as it stood.
The Council having resumed its sitting,-— 
T he PRE SID E N T reported the above

Bills.
n o t i c e s  o f  m o t i o n .

M b  (tR A N T  gave notice that he would, 
/ i l l  " fo r th ,

regulation of Ports and Port-dues be read
a third time and passed.

Mk. A LLE N  gave notice that lie would,
on Saturday next, move the first reading of 
a Bill “  to prevent the public sale or exposur 
of obscene books and pictures.

Sm LA W R E N C E  PEE L gave notice 
that he would, on Saturday next, movefile 
third reading and passing of the Bill to 
amend the Law relating to the adnunii| ra
tion of the estates of deceased persons char 
ged with money by way of mQf gage.

M r. PEA CO CK  gave notlce tl'at, ® 
would on Saturday next, move the third.
I Z ’g and passing 5 the Bill “  to substrfute 
p„,.l ..rvi.uUe for i : , .
portation m respect of E p relat-
rican convicts, and to amend the Law 
ing to the removal of such convicts

M k C U RR IE  gave notice that l e would,
*  »■»«• •>>« ‘ " j S

of the Bill “  to provide forthe better Ligh g 
of the Town of Calcutta.

The Council adjourned.

Saturday, July 14, 1855. 

P r e s e n t  :

The Honorable Sir Lawre^.Pee1’ Vict-Presidtnt,“ ‘ he Chon. Sir James Colvile,

Hon. J. A. Donn, EUott, Esq.,
Hon. Maj.Gonl. J. Low, AHeu, Esq. and
Hon. J. H. Grant, • w  j^Geyt, Esq.
IIod. B.'Peacock, r -

M A R R IA G E  o r  HINDOOS (B E N G A I.)

_ PT ERK presented a petition from

;  relating »
o f Hindoos in Bengal.

^ D E C E N T  PUBLICATIONS.

M r A LL E N  moved the first reading of 
Bill “ to prevent the public sale or ex- 

iiosure of obscene books and pictures. He 
said, he did not suppose that any Honor-
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able Member of this Council would con
test the abstract propriety of preventing the 
sale of obscene books and prints ; for the 
sale of such works was a misdemeanor by 
the Common Law of England, by the Law 
of America, and by the Laws all over 
the Continent— especially, he believed, in 
France. But some Honorable Members 
might think that it was inexpedient to legis
late upon the subject at all ; and others, that 
the prohibition desired might mores correctly 
be assigned a place in the Police Acts for 
the Presidency towns ; or that it might be 
embodied in the general Penal Code of India. 
It had been suggested to him that special 
legislation would draw attention to the sub
ject, excite curiosity, and tend to enhance 
the very evil which it was intended to remove, 
by increasing the sale of such books. This 
might, perhaps, be the effect where the sales 
were limited, and where they were conducted 
secretly ; but in this case, the contrary was 
the fact. The sales were extremely common; 
indecent books were thrust into the hands of 
passengers in all the principal streets and 
thoroughfares of this city ; and a B.cverend 
Gentleman had calculated that, in Calcutta 
alone, 40,000 copies of such books were 
fiold annually. It must be allowed that legis
lation on the subject would at least enhance 
the price of the article ; and we all know 
that the cheapness of a commodity had a 
great deal to do with the extent o f  its con
sumption. Now, the cheapness of the ob
scene books circulated in this town, was one 
of the worst features of the case. He held 
in his hand a Bengali book, printed in good 
type, upon good paper, and containing some 
50 pages of letter-press, and also 11 of the 
most obscene pictures that could be con
ceived ; and he was assured that an edition 
of 8,000 .copies of this book had lately been 
published. It was written in an idiomatic—  
nay, an elegant style ; and the price of a 
copy was but 4 annas. As many persons 
as wished to buy this work, could procure a 
copy for six pence. I f  it was advisable to 
legislate against the sale of such books in 
any country in the world, it was peculiarly 
advisable to legislate against it in this, where 
the people were so ill-informed, and required 
so much guidance, and where, from the cli
mate and other causes, the scale of morality 
was so very low.

In England, besides its being a misdemea
nor to publish obscene books, it had been, by 
legislation, made punishable summarily hy a 
single Magistrate. In the year 1824, by the 
Statute 5 Geo. IV . c. 83, a single Magistrate 

Air. Allen

was empowered to sentence to imprisonment 
with hard labour for three months any person 
who publicly exposed to view, or offered for 
sale, any obscene print, picture, or indecent 
representation. In the first year of the reign 
of her present Majesty, a special Act was 
passed extending the provisions of the Sta
tute of Geo. IV . to exposure of obscene 
prints and representations at any shop-window. 
Since then, the Scotch Police Act had been 
passed, empowering a Magistrate to punish 
summarily any person exhibiting obscene 
books or representations in any Scotch town. 
The Dublin Police Act contained similar 
provisions. Therefore, there were several 
precedents before the Council for passing a 
special Law on the subject.

With regard to the question whether the 
prohibition which he proposed would not be 
better placed in the Police Acts now under 
preparation for the Presidency towns, he 
would ask— to speak of Calcutta alone—  
why should a person in any of the large 
suburbs which surrounded this city be at 
liberty to sell books which could not be sold 
on this side of the Mahratta Ditch ? Per
sons residing within the Ditch could easily 
go beyond it, and obtain such works. But 
more than this, the Reverend Gentleman of 
whom he had before spoken, had informed 
him that he had found men offering books 
of this class for sale in Kishnagur.

But whether India generally required such 
an Act now or not, there could be little doubt 
that, with the increase in the number of boys 
who were capable of reading, the demand 
for such books would increase, as well as 
•for proper and useful books. Printing and 
Lithographic Presses were spreading rapidly 
over the country : they had been introduced 
by men whose object was the dissemination 
of salutary and edifying knowledge among 
the masses ; (jut who could say that these 
powerful instruments for good might not be 
perverted to the most pernicious and degrad
ing of uses if the Legislature did not inter
fere to put down the publication of obscene 
works ?

Therefore, he did not consider that it 
would be advisable to confine the prohibition 
to the Presidency towns, and merely to legis
late on the subject in a Section of the Pre
sidency Police Acts.

Then, as to the question whether the sub
ject ought not to be left to be provided for 
by the Penal Code, he would remark that 
the Penal Code was a very elaborate measure, 
and he did not know when it would be ripe, 
for adoption. It would of necessity take
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some time, and lie was anxious that the 
prohibition for which the present Bill was 
intended, should be passed at once. More
over he observed that the Cotie of Mr. 
Macaulay did not go so far as the English 
Law went— and so far as he (Mr. Allen) 
wished to go. The words of Mr. Macaulay’s 
Section were—

“  Whoever utters any word, makes any sound, 
makes any gesture, or exhibits any objcct, in
tending thiit such word or sound shall be heard, 
or that such gesture or object shall be seen by 
any woman, and intending thereby to insult the 
modesty o f that woman, shall bn punished 
with imprisonment o f either description for a 
term which may extend to two years, or fine, 
or both.”

This went but a very small way. Accord
ing to it, an obsccne book or picture must 
be shown to a woman for the act to be a 
punishable offence ; but if it were shown to 
the young of the other sex, the act would 
not be penal.

Having now stated the reasons which had 
induced him to bring in this Bill, he would 
endeavor briefly to explain some of its lead
ing provisions.

They followed the provisions of the Police 
Acts in England— the Act of Geo. IV , and 
the Scotch A c t ; and he had retained the 
maximum scale of punishment prescribed by 
them— namely, imprisonment with hard labour 
for a period not exceeding three months, or 
* fine not exceeding 1(X) Rupees.

lie  had also adopted the mode of proce
dure prescribed in those Acts, rather than 
the mode of procedure adopted in .the Mo- 
fussil Courts of Bengal. In the Mofussil 
Courts of Bengal, it was necessary, in cases 
of misdemeanor and bailable offences, that 
the party wishing to complain should present 
his complaint to the Magistrate in writing 
before it could be investigated ; and, more 
than that, according to the Sljfmp Act, his 
complaint must be written upon Stamp pa
per. It appeared to him that to prohibit a 
Magistrate to take up charges of publication 
of obscene books and prints, unless the per
son accusing should appear before him in 
person, and present his petition on Stamp 
paper, would be to render the Act perfectly 
nugatory. lie  had, therefore, inserted a 
provision in the Bill, by which a Magistrate 
would have the power, upon a simple informa
tion, of issuing first a summons for the at
tendance of the accused to answer the charge 
preferred, and then, in case of default, a 
warrant for his apprehension, lie  had gone 
further. He had taken, almost word for 
word, Section V I of the Act of George IV,

which allowed any one to apprehend a per
son whom he found committing the offence, 
and hand him over forthwith to a Police offi
cer, to be carried before a Magistrate.

In one pint he had gone beyond the 
English Law— that is, in providing against 
the°importation of obscene books and prints. 
The English Copyright Act at present au
thorized and directed Custom House officers 
to search imported books for pirated editions 
and if they found any, to confiscate and 
destroy them. By this Bill, he proposed to 
eive Custom House officers in India the 
same power with reference to obscene books 
and prints. It being a misdemeanor to 
publish such books and prints, no man could 
properly say that he was unjustly treated 
when such property was taken from him and

de It°might be said that then were few 
among the people of this country who could 
understand English and French books. But 
whether that was so or1 not, he did not see 
why, if he could do it without injury to 
othere, he should not protect the morality of 
those few that did understand these an- 
guages. But the number in this country-that 
was able to read and understand English, 
was very far from being few ; and, more 
than that, pictures spoke an universal lan
guage, and those who could read no language 
whatever— not even Bengali— wou d unde - 
stand obscene pictures, and be injured thereby.

He had made a slight alteration in the 
title of the Bill since the notice of motion 
which he gave at the last Meeting of the 
Council ; but he hoped that that would be 
no breach of the Standing r ers! ,

With these observations, lie begDed 
move the first reading of the Bill.

M k. PEA CO CK  inquired if the name

8taS .  ALLEN .said, the publisher did re- 

SldThe Bill was then read a first time.

PORTS AND PORT-DUES.

n ,„  p t?A N T  moved that the Bill “ for
the regulation of Ports and Port-dues” be re
committed, in order that he might make m 
U certain verbal alterations, rendered neces
sary by the new Section substituted, at the 
last Meeting of the Council, for Section X L .

Agreed to.
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Section X L IV  provided that the Master 
of every vessel “  liable to the payment of 
Port-dues under this Act,” should report her 
to the Conservator twenty-four hours after 
arrival.

M r . G R A N T  moved that the words “  or 
any subsequent Act” be inserted after the 
words “  under this Act.”

The motion was carried, and the Section, 
so amended, was passed.

On the motion of Mr. Grant, the same 
words were added to Sections X L Y , X L V I, 
X L V II, X L V III, and X L IX , severally.

The Council then resumed its sitting, and 
tlie Bill being reported with amendments—

M r. G R A N T  moved that it be read a 
third time, and passed.

The motion was carried, and the Bill read 
a third time accordingly.

M ORTGAGE-DEBTS.

S ir  L A W R E N C E  P E E L  moved that 
the Bill “  to amend the Law relating to the 
administration of the estates of deceased 
persons charged with money by way of mort
gage” be read a third time and passed.

The Bill was read a third time accordingly.

rENAL SERVITUDE.

M r . P E A C O C K  moved that the Bill “  to 
substitute Penal Servitude for the punishment 
of transportation in respect of European or 
American convicts, and to amend the Law 
relating to the removal of such convicts” 'be 
re-committed, for the purpose of considering 
certain amendments which he proposed to 
make.

Agreed to.
M r . P E A C O C K  said, he proposed to 

amend Section V . That Section, as it now 
stood, said :—

“  It shall be lawful for the person or persons 
for the time being administering the Executive 
Government o f any Presidency or place in 
which an European or American has been law
fully sentenced by any Court to be transported, 
to order such person, instead o f being transported, 
to be kept in penal servitude for the shortest 
term o f penal servitude substituted by this Act 
for a term o f transportation o f the same extent 
as that to which the offender is liable under 
such sentenco or order.”

lie  proposed to make three amendments 
in this Section— the first at the concluding 
part of it. By that part of the Section, a 
Local Government might order a convict sen
tenced to transportation to be kept in penal 
servitude for the shortest term of penal ser
vitude substituted by the Act for a term of

transportation of the same extent as that to 
which the offender was liable. But the of
fender, at the time of the order for the sub
stitution of penal servitude, might have serv
ed a portion of the term of transportation, 
and a doubt might arise as to the words “  is 
liable.” He therefore proposed to leave out 
the words “  is liable under such sentence or 
order” in the last two lines of the Section, 
and to substitute for them the following

“  was sentenced, or that portion thereof 
which he shall not have undergone : provided 
that no person shall be kept in penal servitude 
under the provisions of this Section after the 
expiration o f the term o f transportation to 
which he was sentenced.”

The second amendment which he propos
ed, was to leave out the words “  instead of 
being transported” in the sixth line. If the 
words were retained, a question might be 
raised whether an Executive Government 
would have the power of substituting penal 
servitude if a sentence of transportation had 
been partially carried into effect.

The third amendment was a consequence 
of the second. A  convict might be serving 
his term of transportation beyond the juris
diction of a Local Government. In that case, 
the Local Government would have no power 
over him. The order could be made by the 
Supreme Government alone. He, therefore, 
proposed to insert the words “  the Governor 
General in Council, or for” after the word 
“  for” and before the word “  the” in the first 
line of the Section.

I f the amendments which he moved were 
carried, the Section would read thus :

“  It shall bo lawful for the Governor Gene
ral o f India in Council, or for the person or 
persons for the time being administering tho 
Executive Government o f any Presidency or 
place in which a European or American has 
been lawfully sentenced by any Court to be 
transported, to order such person to be kept 
in penal servitude for tho shortest term o f 
penal servitude substituted by this A ct for a 
term of transportation o f tho same extent as 
that to which tho offender was sentenced, or 
that portion thereof which he shall not have 
undergone : Provided that no person shall be 
kept in penal servitude under the provisions of 
this Section after the expiration of the term of 
transportation to which lie was sentenced.”

The Honorable Member’s amendments 
were severally put, and agreed to ; and the 
Section, so amended, was passed.

The Council then resumed its sitting ; and 
the Bill being reported with amendments—

M r. P E A C O C K  moved that it be read 
a third time and passed.

Thu liill was read a third time accordingly.
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M r . PE A C O C K  moved that General 
Low be requested to take the Bill to the 
Honorable the President in Council, in order 
that it may be submitted to the Most Noble 
the Governor General for his assent.

Agreed to.

MOIiTG AGE-DEBTS.

Sib  L A W R E N C E  PEE L made the 
same motion in regard to the Hill “  to amend 
the Law relating to the administration of the 
estates of deceased persons charged with 
money by way of mortgage.”

SESSIONS COUKT AT OOTACAMUND.

M k. ELTOTT moved that the Council 
resolve itself into a Committee to consider 
the IJill “  to empower the Session Judge of 
Coimbatore to hold Sessions at Ootacainund 
on the Neilgherry hills.”

Agreed to.
Sections I  and II  were passed as they 

stood.
Section III stood thus :
“  It shall be lawful for the Principal Smlder 

Ameeii o f the Haul Court to exereise all the 
powers of a Criminal Court constituted accord, 
mg to ltugulation II o f 1837.”

M r . E L IO T T  moved that the words 
“  and also, by appointment of the Government 
of Fort St. George, all the powers of a .Joint 
Magistrate” be added to the Section.

The motion was carried, and the Section, 
so amended, was passed.

The Title and Preamble were severally 
passed as they stood.

The Council having resumed its sitting, 
and the Hill being reported—

Mu. E L IO T T  gave notice that he would 
move the third reading of the Hill on Satur
day next.

WAKE-TIOUSINO OF GOODS 
( FOltT ST. GKOKGH).

Mr. E L IO T T  moved that the prelimi
nary lieport of the Select Committee on the 
Hill “  for the ware-housing of goods intended 

he exported from Madras, and to facili
tate mercan'ile dealings concerning goods 
ware-housed” be adopted ; and that a copy 

the lieport and the Resolution be com
municated by the Clerk to the Government 
of Fort St. George. He said, it would be 
*n the recollection of the Council that, when 
this Hill first came before it for consideration, 
exceptions were taken to it by several 11°*

norable Members, and that, after the second 
reading it was resolved that it should not be 
published until the Select Committee to 
which it was referred should have reported 
upon it. The Select Committee had made 
their lieport, which had been presented at 
the last Meeting of the Council. In this 
Report, the Committee recommended that 
no further proceeding should be taken for the 
p u r p o s e  of passing the Bill. For the rea
sons stated in the Report, he was content 
that the Bill should be withdrawn, being 
satisfied that the object contemplated wou d, 
as explained in the lieport, be e r 
secured by the operation of the Eng is» 
Factor’s Acts, which had been extended to 
India, than by special legislation. lie, there
fore, proposed that the lieport of the Select
Committee be adopted.

Sik LA W liE N C E  PEEL said, he had 
a few observations to make before ie put t le 
question. It would be in the recollection of 
many Members of the Council that, when 
this subject was first brought e ore 1
Council, which originated on an application, 
he believed, on the part of the Hank of 
Madras for some legislative measure to pro 
tect persons who advanced money on ie se 
curity of ware-housed goods, he o serve* 
that it was a mistaken notion to suppose that 
the security which was enjoyed here m L-ai- 
cutta rested on the provisions of the Act re
lating to the Bonded Ware-house ; and that 
it would be found, cn looking into the mat
ter, that the protection rested mamly on the 
Laws which had rom time to time been 
passed here, introducing into this country lie 
provisions of the Statutes commonly called 
the Factor’s Acts. The Select Committee 
had confirmed this view of the subject by 
their lieport; but ho wished it to be under
stood that the Committee had not, Pledf ^  
themselves to any opinion that th® 
which now existed in tins country fo the pro 
tection of purchasers of goods 
factory state. It was certainly singular that, 
i h S ?  those with -hoHi.this s u ^  J> J
originated, were apprehensive 
the security of ware-housed 
du]y protected, who enjoyed all the security 
whfcl similar lenders at home enjoyed, no
ailpreWn^oii ̂ ad' l^en expressed concerning 
tliJ insecurity, under the existing Laws, of 

e purchasers of goods These indeed, 
w e r e  protected under the Factors Acts when 
they bought from agents or persons entrusted 
with documents of title, like those enume
rated in these Acts ; but in general, they 
enjoyed even a less security than existed in
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England, where the Law was, in his opinion, 
also in a very unsatisfactory state on this im
portant question. By the English Law, a 
purchaser in market overt, who bought 
bona fide, could hold the goods against all 
the world, though the seller had no title. In 
ancient times, this was an ample protection 
to merchants and dealers, because most 
goods were so sold ; but a change in the ha
bit of dealing had greatly impaired it. In 
London, every shop was, by custom, a 
market overt, and no one had complained 
of property being rendered unsafe there by 
such a Law. But here, who could say what 
constituted a market overt, or indeed, if any 
such thing existed ? The whole Law was 
in a state of uncertainty on the point. Few 
seemed to be aware that, if they purchased 
in the most open and fair manner at a shop, 
across the counter, or at a public auction, 
they ran the risk of being defeated by a 
dormant title. He felt the Law to be in so 
imperfect a state, and so much to need 
amendment, that he should bring the matter 
before the attention of the Council again, by 
moving, at a future day, to refer the matter 
to a Select Committee with a view to frame 
some legislative measure on the subject.

Mr . E L IO T T ’S motion was then put, 
and carried.

MESSENGER

M r. G R A N T  moved that General Low 
be requested to take the Bill “  for the regu
lation of Ports and Port-dues”  to the Honora
ble the President in Council, in order that it 
may be submitted to the Most Noble the 
Governor General for his assent.

Agreed to.

LIGHTING OF CALCUTTA.

M r. G R A N T  said, he proposed to move 
that the Government of Bengal be requested 
to furnish this Council with copies of certain 
papers relating to the project of lighting Cal
cutta with Gas. The Bill for that project 
had been set down on the paper for the 
second reading to-day ; but, on looking over 
the annexure to the Bill, he found that the 
Council had not sufficient information before 
it upon wliich to proceed. He thought that 
the whole of the correspondence between the 
Bengal Government, the Municipal Commis
sioners, and the Oriental Gas Company, out 
of which this Bill had arisen, ought to be 
before the Council before legislating on the 
subject.

Hir Lawrence Peel

The words of his motion were—*
“ That the Clerk o f the Council be instructed 

to write a letter to the Secretary to the Govern
ment o f  Bongal, requesting him to move the 
Honorable the Lieutenant Governor of Bengal 
to order copies of all correspondence between 
the Bengal Government, the Commissioners 
for the improvement of the town of Calcutta, 
and the Oriental Gas Company or their servants, 
relating to the project for lighting Calcutta with 
Gas.

“ Also, for a copy o f the letter from the said 
Commissioners to the Secretary to the Govern
ment o f Bengal, dated the 8th o f November
1854, No. 1559.

[This letter. Mr. Grant observed, was re
ferred to in one of the printed papers annexed 
to the Bill, but it was not before the Council.]

“  Also, for a plan showing the divisions o f 
the town o f Calcutta, designated as Divisions A  
and B, by the said Commissioners in their letter 
to the Bengal Government, dated the 8 th o f  May
1855, No. 1812, and the statements annexed to 
that letter.”

M r. G R A N T  said, the Council had the 
letter of the Commissioners relating to this 
plan, but not the plan itself, or the statements 
which accompanied the letter; and without 
these, the project was not clearly intelligible.

This was the first time that it had been 
proposed in this Council to call for papers 
from a local Government; and if any Ho
norable Member doubted the regularity of 
the course, he should be ready to postpone 
his motion. For his own part, however, he 
did not see that there would be any irregu
larity in the Council corresponding with a 
local Government in order to obtuin necessary 
papers.

■ -y' M r. P E A C O C K  said, he doubted 
Whether this Council had the power to order 
a local Government to produce papers ; but 
he could see no objection to its asking for 
them. If a local Government should refuse, 
in any case, to supply papers which the Le
gislative Council might require, a reference 
might be made to the Governor General 
in Council, and His Lordship could order 
their production. But this Council sat only 
in a legislative capacity, and had no autho
rity over the local Governments. In this 
case, he apprehended that there could bo no 
objection whatever on the part of the Ben
gal Government to supply the papers desired; 
but he did not wish it to be understood that 
the Legislative Council had the power to 
order the production of any papers which a 
local Government might object to produce.

Sir JA M E S  C O LV ILE  said, he 
thought it never had occurred to the Honor
able Gentleman who made this motion to
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claim for this Council the power of compel
ling the production of papers. The inten
tion simply was to ask for them ; and he could 
see no harm in that. lie  remembered that, 
on a former occasion, when the Affray Bill 
was under consideration, it struck him that it 
might be desirable to have certain returns 
from the Sudder Dewanny Adawlut; and, 
on looking at the Standing Orders, he did 
not see very clearly how, in such a case, a 
.Member who wished for papers ought to 
proceed. The postponement of that mea
sure, however, prevented him (Sir James Col- 
vile) from then raising this question before the 
Council. l ie  presumed that the omission of 
a Standing Order on the subject proceed
ed on the admission of a want of power in 
the Council to compel the production of 
papers. Still, where papers appeared to be 
neccssary to the deliberations of the Council, 
lie could, as he had said before, see no harm 
in asking a local Government for them. If 
that local Government saw fit to refuse them, 
there might possibly be an appeal to the 
Supreme Government, whose derision would, 
he supposed, be final. But lie did not ap
prehend that any practical difficulty of this 
kind would ever arise.

Mil. G R A N T ’S motion was then put,
, and carried.
\ M b . P E A C O C K  said, he understood 
that a project for the Drainage of Calcutta 
had been submitted by the late Colonel 
Forbes to the Bengal Government. The 
Honorable Member opposite (Mr. Grant) 
could inform the Council whether Uiis was 
the case. I f  it was, he wished that the Ben
gal Government should be requested to 
furnish that project also.

M r . G R A N T  said, there certainly had 
been one, if not two projects of that kind 
submitted to the Government of Bengal.

Mu. PEA CO CK  said, he also understood 
that Colonel Forbes’ project had been submit
ted to the Fever Hospital Committee, and that 
the Committee had reported upon it. It would 
be desirable to have that Report likewise.

M k. P E A C O C K  moved that the Go
vernment of Bengal be requested to furnish 
a copy of the project for the Drainage of 
Calcutta submitted by Colonel Forbes, and 
also the Keport of the Committee on the 
Fever Hospital.

Agreed to.

KOOLIN PO LYG AM Y.

. Sin LA W R E N C E  P E E L said, a peti
tion on an important subject had been prc-

sented to the Legislative Council by an As
sociation for social reforms. He did not 
mean to enter now upon the subject of that 
petition ; but lie wished to guard himself 
from being supposed favorable to legislation 
on the subject of polygamy. There was, 
however, one part of the petition— namely, 
that relating to the marriages of Koolin 
Brahmins— which, perhaps, might be safely 
taken up j and, as a preliminary step to the 
consideration of the subject, he should move 
that the petition be printed.

S ib LAW R EN CE  PEE L’S motion was 
put and carried.

The Council adjourned.

Saturday, July 21, 1855. 

P resent :

Tbe Honorable Sir Lawrence Peel, Vice-President, 
in the Chair,

Hon. J. A. Dorin, D. Eliott, Esq.,
Hon. Major Gcul. Low, C. Allen, Esq.,
Hon. J. I>. Grant, P. W. LoGoyt, Esq.,
Hon. B. Peacock, and
Hon. Sir J. W. Colvile, E. Currie, Esq.

BANKS OF BENGAL, MAD11AS, AND 
BOMBAY.

T he CLERK  brought under the con
sideration of the Council a Petition, signed 
by the President of the Bank of Madras on 
behalf of the Directors, relative to the Bill 
“  to enable the Banks of Bengal, Madras, 
and Bombay to transaet certain business in 
respect of Government securities and shares 
in the said Banks.”  The petitioners prayed 
that,
“  when the A ct comes from the Committee to 
which it has been referred, sufficient time may 
be allowed to them, before it is further pro
ceeded with, for the due consideration of all its 
clauses as they may then be presented.”

Mil. E LIO T T  moved that this Petition 
be printed, and referred to the Select Com
mittee on the Bill.

Agreed to^

HEGISTRY OF N ATIVE SEAMEN 
(STR A IT S).

I T h e  CLERK reported that he had re
ceived, by transfer from the Under* Secre
tary to the Government of India in the 
Ilome Department, a communication from the 
Straits. Government relative to the registry 
of Native Seamen in those Settlements.
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